
NOVEMBER. 22, 1983 Written ;(nswer~ 212 

LeglslatioD to Make Orug PeddllDK as a 
Serious 0 nee 

966. SHRI V. SOBHANADREBSWARA 
RAO: 

SHRI p.N. REDDY: 

Will the Minister of FINANCE be 
pleased t~ ta Ce : 

(a) whether Government are aware that 
raw narcotics like poppy are grown in 
Chambal valley and in the North Ea t 
Region which is intended fot Government 
factories for the manufacture of 'opium and 
morphine, finds its way clandestinely ,to 
drug manufacturers; 

(b) if so, the steps taken by Govern .. 
ment to check the illegal flow of poppy etc., 
to drug manufacturers; 

(c) wh tbet . Government propose to 
introduce J gislation to make drl1g peddling 
as serious offen'ce as murder rape etc. and 
provide deterrent punishment; and 

(d) whether peddling in drug is treated 
equivalent to ,rape and murder in U.S.A. 
where fir t offenders are given upto 18 years 
jail'senteooe ? 

. 
THB MINISTER STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA 'POOJARY): (a) Opium 
poppy is cultivated in India only in the 
tracts notified by the Government aod 
Ulld r proper licence. The m in growing 
area which lie in the course of flver 
cbarnbal re the district of Maodsa ur in 
M dbya . Pradesh ' and Kota in Rajasthan. 
Strict vigilance j maintained by the depart .. 
m ntal ' staff in the poppy rowing reas 
nod a a result. leakage of opium ' (rom 
Heft cultivation i minimal. The seizure of 
opium in internal traffic i less thau 0 . .5% 
of the total quantity 'of opium produced 
from liclt cuHiv&tion. 

(b) to (d). Tbe field formations remain 
vi Haot to check tb leakages from licU 
culriv' tion. Strict supervi iGO i exercis d 
v~r the ppppy cultivatioQ righ t from the 
ttl f it owing to fioal h ding ov t 

to the Departmental Officer. Th se 
me ure include a c nt p TC nt measure-

Q~ f plot for Qb ckitl ex~e IlQd 

unauthorised cultivation; strict watch OD ' 
the 'trafficking activities; weighment of 
daHy collections of cultivato~s and preven-
tive checks in aod around the growi ~ rcas 
in close coordination ' w'ith State Govern· 
ment authorities. Narcotic Drugs . and · 
Psychotf:opic Subs-tances Act, 1985 which 
inter-~lia . provjdes deterrent punishment for 
trafficking offences, passed by t.he Parlia-
ment in . the Jast session has been brought 
into force trom 14-11-1'985. The 'punishments 
provided therein for trafficking offences 
ranger. from a minimum of ten year 
regarous imprisonment ,and a fine of Rs. 1 

. Iakb to a maximum of 20 years rigorous 
imprisonplent aDd a fine of Rs. 2 lakhs. 
For repeat offences, the ,puni hments range 
ftom a minimu~ of 1'5 years of rigorous 
impris'onmeot an" a fioe of Rs. 1.5 lakhs 
to a maximum of 30 years rigorous impri. 
sonment and a fine of Rs . 3 lal<hs. Further, 
the Courts have, a'lso been given the dis .. 
cretion to impose a fine exceeding the 
maximum limits stated above. 

SmllggUn. of Cbaras. Hashish ioto the 
Country Through Pakistan 

967. SHRI CHINTAMAN[ JENA : 

SHRI JAOANNATH 
PATTNAIK : 

Will the Minister of FINANCB . be 
pleased to state: 

(a) whether a large. quantity of charas, 
hashish ' and other such Hems are being 
smuggled into the country through 
Pakistan; 

(b) if so, tile quantity and vaJue of 
such items seized during the months April ... 
September tbis year and the number of 
persons arrested; aod 

(c) the step being taken to stop the 
smu!J$Ji g ? 

THE MINiSTER OF STATB IN THE 
MINISTRY OF FINANCB ' (SHRI 
JANARO ANA POOJARY) : (a) and (b) , 
Yes. Sir. According to the reports received. 
the quantitie of narcotic drugs d ,zed aod 
the number of persons arre t d durjng the . 
months April.$c;mpt,emQer 'i~' eat JiTC .. 
bolow : . . 




